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I shall request Member to rise in their
seats for a minute as a mark of respect to
the memory of Shri Maithilisharan
Gupta.

(Hon. Members then stood in tilence for
one minute)

Secretary will convey to the members
of the bereaved! family th« profound
sorrow and sympathy of this House.

ANNOUNCEMENT RE.
ALLOTMENT OF TIME FOR THE
CONSIDERATION OF THE
MINERAL OILS (ADDITIONAL
DUTIES OF EXCISE AND
CUSTOMS) AMENDMENT BILL,
1964

MR. CHAIRMAN: I have to inform
Members that under rule 186(2) of the
Rules of Procedure and Conduct of
Business in the Rajya Sabha, I have
allotted one hour for the compMion of all
stages involved in the consideration and
return of the Mineral Oils (Additional
Duties of Excise and Customs)
Amendment Bill, 1964, by the Rajya
Sabha, including the consideration and
passing of amendments, if any, to the
Bill.

THE APPROPRIATION (NO. 6)
BILL, 1964—contd.

MR. CHAIRMAN: Mr. Chordia.
Before they begin, I hope that Members
know that they will have to confine
themselves to ten minutes each.
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